http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 1 of 1

PETI TI ONER
STATE OF MANI PUR AND OTHERS

Vs.

RESPONDENT:
SMI. A. ONGBI MEMCHA DEVI & ANR. W THCI VIL APPEAL NO 5712 COF 1

DATE OF JUDGVENT17/ 04/ 1995

BENCH

RAMASWAMY, K
BENCH

RAMASWAMY, K
HANSARI A B. L. (J)

Cl TATI ON
1995 SCC. (4) 210 1995 SCALE (3)608

ACT:
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ORDER

Leave granted.

These appeals by special |eave arise fromthe judgnment
and order dated 22.2.1994 passed in Cvil Review Application
No.17 of 1993 in C R No.97 of 1991 and CR 97/91 of the High
Court of GCauhati at its Bench at Inphal. One, A Raghuman
Si ngh, was appointed in the service of Mnipur State and he
died in harness. Therefore, his/wi dow Snt. Aranbam Ongb
Menctha Devi, was appointed as L.D.C. on 1.1.1974 on
conpassi onate grounds and she was prombted as - U.D/C. on
October 13, 1981. In 1991, she filed a wit petition in the
Hi gh Court for direction to appoint —her brother-in | aw on
conpassi onate grounds. The wit petition was allowed by the
High Court in Cvil Rule No.97 of 1991, against which a
Revi ew Petion was al so disnissed. Thus, these two appeal s by
special leave. Though tine was taken for filing counter by
the respondent, no counter has been fil ed.

The brother is not a dependent of the deceased enpl oyee
who died in harness. Since on conpassionate grounds, the
wi dow has al ready been appoi nted and she has been conti nui ng
in serviced they cannot claimfurther enploynent on the
basis of the death of the enployee in harness. The High
Court was, therefore, not correct.

The appeals are accordingly allowed. The orders of the
Hi gh Court are set aside. In the facts and circunstances no
costs.




